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IN THE CENTRAL ADMINISTRATIVE TRIBUNALJHYDERABAD BENCH

AT HYDERABAD,

O.A.No, 898 of 1997,

Date of decisionh: 21-7-1997,

Between:

Y. Subrahmanyam,

and

o .o APPIiCant .

Union of India represented by :

1) Genersl Manager, S.E.Rly,,
Calcutta - &3,

2) Principal Financisl Adviser & Chief
Accounts Officer, S.E.Rly.,
Calcutta -~ 43,

3) Financial Adviser & Chief Accounts
Officer (Con) S.E.Rly., Visakhapatham
at Chandrasekharpur, Bhubanesw,r,

Orissa. ce e+« Respondents.

Counsel for the applicant: Sri K.Venkateswara Rao.

Counsel for the respondents: Sri Bhimanna |

JUDGMENT,

(by Hon'ble Sri H. Rajendra Prasad,Member (a).

Heard Sri K.Venkateswara Rao for the applicant

and sri V.Bhimanna for the respondents.

2. From Annexure-3(Letter No. ADMN/SE/GAZ/STEPPING Up/404

dated 7-3=1997) it is seen that the judgment of the Hon'ble

Supreme Court to the effect that the Grade of Rs. 2,000 ~-3,200
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would be effective from only 1-4-1987 and not from l=1-1986
jed to the rejection of the applicynt's claim made pursugnt
to the orders passed by this Tribunal in 0.AQ13/88. The
respondents are of the view that the Rallw_y Board has not
given any protection of pay in favour of such staff whose
- pay was provisiqnaily fixed ;8 on 1~1=1986 and retired
from service before 31-8-1996. According to them there is
no pay protection',',ff;“”_,ip such cases but only a
probibition is available agalnst recovery of any over
payment : .~ from such personnel. The c;se of the
present applicant is 6ne such instance. According to

the respondents, ' - " the pay and pension require revision
in the light of the judgment of the Hon'ble Supreme Court.
This view has, however, been referred to the Railway Board

for confirmation.

3, In the light of what has been noted above,
no'caUSe of action has yet arisen in this c_se sincé
the rejection of the spplicant's claim would be f;nal only
if and when confirmed by the Board. To that extent,
the 0.A., is premagfre. The applicant shall have to
await the final decision of the responQents bgsed on’
the €onfirmation/noneconfirmation by the Boaﬁd.
In order that the dec;sion does not get undu;y delayed
or postponed through inadvertence, the  respondents

or other wise aF their awn resumfa#m in the malle
shall be expected to obtain tnfiemalics  from the Board
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on this issue and communicate their final decision,

N the applicynt within three months from the

date of receipt of a copy of these orders.

4. It is . clarified that if the applic,nt is

aggrieved about the decision that may be communicated to

him finally, he is at liberty to reagitate his grievance

by filing a fresh 0.a,
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H.RAJE mt
MEMBER ~{A)

Date: 2l==7=s1997,
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Dictated in open Court. ) #4@-{-‘ nlf]
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Thus, the 0.A., is disposed of. No costs. |
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A.898/97, /27>\

The General Manager, SE Rly,
Union of India, Calcutta-43,

The Principal Financial Adviser & Chief Accounts Officer
SE Rly, Calcutta=~43.

The Financial Adviser and Chief Accounts Officer(Con)

SE Rly, Visakhapatnam at Chandrasekharpur,
Bhubaneswar, Orissa,

One copy to Mr.K Venkateswar Rao, advocate, CAT .Hyd,
One copy to Mr.Bhimanna, SC for Rlys, CAT.Hyd.
One copy to HHRP.M(A) CAT.Hyd.

One copy to D.R. (A) CAT"Hde

One spare copy.
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IN THE CENTRAL uJII\TIS”“R TIVE TRIBUNAL
HYLERABAL BENCH AT HYEERABAD

¥’

THE RON! BLE MR.JUST CH
VIQE~CHATRMAN

an (/’//

THE HON'BLE MR.H.RAJENDRz, PRASAL:M{ 2.}

. o
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